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DATE OF DECISION: 19 -01-2010.

Shri Biswajit Bhuyan

Ceerteetseeereeetieteaeersseernearessariasens rerterreesreerrseasseneennennneessJApplicant /s

Mr A. Sarma & Mr J.P.Chauhan

......................................... rrsreeesesnsissasseesans.. Advocates for the

Applicant/s
-Versus -

Union of India & Ors.

............................................................. "eeerem.....Respondent/s

Mr Kankan Das, Addl. C.G.S.C _

oo eoemoanesaasensesteisestestestesencesensiectettcanacseranntaceccacens Advocate for the
Respondent/s

.CORAM

THE HON'BLE MR MUKESH KUMAR GUPTA, MEMBER (J)

THE HON’BLE MR MADAN KUMAR CHATURVEDI,MEMBER(A)

1. Whether reporters of local newspapers may be allowed to see

the judgment ? . Y/s/ No
2.  Whether to be referred to the Reporter or not ? S;és/ No

3.  Whether their Lordships wish to see the fair copy of the
judgment ? ' Y7s/ No
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI °

O.A. No.251 of 2009

DATE OF DECISION : THIS, THE 19THDAY OF JANUARY, 2010.

THE HON'BLE MR MUKESH KUMAR GUPTA, MEMBER )
THE HON'BLE MR MADAN KUMAR CHATURVEDI, MEMBER (A)

Shri Biswajit Bhuyan

Son of Sri A.C. Bhuyan

Canteen Manager

Departmental Canteen (Wet Canteen)

North Eastern Police Academy

Umsaw — 793125, Barapani

Shillong, Meghalaya. ‘ ... Applicant

By Advocates:  Mr. A. Sarma & Mr. J.P. Chauhan

“versus-

1.  The Union of India
represented by the Secretary
to the Government of India
Ministry of Home Affairs
North Block, New Delhi — 110001.

2. The Director
North Eastern Police Academy
Umium, Barapani
Meghalaya, Umsaw. ...Respondents

By Advocate: Mr. Kankan Das, Addl. CGSC.

ORDER (ORAL)

- MUKESH KUMAR GUPTA, JUDICIAL MEMBER:

Sri Biswajit Bhuyan, Canteen Manager, North Eastern
Police Academy, Shillong in this O.A challenges order dated 8.10.09
(Annexure-M) as well as direction to respondent to give him all benefits

so accrued including costs.

Page 1 bf 8
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2. Fact in nutshell are that he was appointed as Canteen
Manager in the Canteen of aforesaid office vide order dated 1.8.1990 in
the pay scale of Rs.950-1500/-. He has served almost for two decades.
His grievance is that vide aforesaid impugned order his two days
absence i.e. on 11.9.09 as well as 13.9.09 though has been regularized
on compensatory ground but at the same time, his alleged absence on
12.9.09 is treated as “dies-non”. The order further recited that the said
days will not be construed as break in service. His contention is that
12.9.09 was a second Saturday and 13.9.09 was a ‘Stmlday. He had
already infoimed that on said days he would be observing off déy. As
per orders of the respondent No.2 dated 16.3.09, the departmental
canteen and library of NEPA were required to remain open on every
Sundays from 1100 Hrs to IGOO Hrs to facilitate the employees,
trainees staff and families living in the NEPA campus. It further
provided that the staff of departmental canteen and library may avail
one day weekly off mutually one by one. The contention raised by the
applicant precisely vide representation dated 15.9.09 (Annexure-L),
which was in response to seeking his explanation, had been that he had
clearly informed ‘his intention to take 12th and 13t September as off,
and as such vide aforesaid order, his alleged absence cannot be
construed as unauthorized absence. Moreover, further contention
raised by him is that as per circular dated 4.5.09, 2rd Saturday is a
closed holiday. In the above circumstances it was vehemently
contended that the respondents were not justified to pass impugned

order.
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The aforesaid contention has been contested vehemently by
the respondents by filing a written statement stating that applicant_'
knew that he had been working on 2rd Saturday on earlier occasions too
after issue of order dafed 4.5.09, and he himself marked his attendance
in the month of July and August on second Saturdays, and further he
had a motive behind his absence, which cannot l;e condoned.
Furthermore, as required vide circular dated 16.3.09 (Annexure'E
appended to the reply) the departmental canteen had to remain open
éven on Sunday, thus his absence either on Saturday or Sunday cannot
be taken lightly. In the above circamstances learned counsel contended
with vehemence that abplicant is not entitled to any relief, as prayed
for.

3. We have heard learned counsel for the parties, perused the
pleadings and other materials placed on record. We may note that issue
raised hereinabove namely, whether the respondents action in passing
an order treating it to be unauthorized absence as well dies non and yet
‘stating that it will not be construed as break m service, has been
considered at length by this Bench in O.A.74/09, Shri Sanglapam
Nodiachand Sharma vs. Union of India & Ors. decided on 30.11.2009.
For the sake of brevity, we reproduce relevant excerpts of said

judgment here as under -

“We have heard Mr H.K. Das, learned counsel for the
applicant and Mrs. M. Das, learned Sr. C.G.S.C. appearing for the
respondents, perused the pleadings and other material placed on
record. Question which arises for consideration is whether respondents
were justified in rejecting applicant’s request for sanctioning leave for
15 days, either compensatory or earned leave. At the outset we may
note that impugned order on the one hand treated said period as
unauthorized absence as well as diesnon and on the other hand it
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recites that same will not constitute break in service. We may note that
on reference made by Ministry of Finance, Comptroller and Auditor
General of India vide their advice dated
12.09.1958 has dealt with this aspect as to how to treat willful absence
from duty. Government decision No.l under FR. 17, published by
Swamy’s Compilation on FRSR Part I, 2003 Edition, on page 36, reads
as follows:

“() Treatment of wilful absence from duty not
regularized. — Wilful absence from duty, even though not
covered by grant of leave does not entail loss of lien. The
period of absence not covered by grant of leave shall have to
be treated as “dies-non” for all purposes, viz., increment,
leave and pension. Such absence without leave where it

1 stands singly and not in continuation of any authorized
leave of absence will constitute an interruption of service
for the purpose of pension and unless the pension
sanctioning authority exercises its power under Article 421,
Civil Service Regulations [now Rule 27 of the CCS
(Pension) Rules] to treat the period as leave without
allowances, the entire past service will stand forfeited.”

(emphasis supplied)

Perusal of above decision of Government in specific reveals
that period of absence not covered by grant of leave has to be treated as
dies-non for all purposes, viz. increment, leave and pension and such
absence will constitute as interruption of service for the purpose of
pension unless the pension sanctioning authority exercises its power
under Article 421 of Civil Service Regulations [now Rule 27 of the CCS
(Pension) Rules], entire past service will also stand forfeited. Such
being the legal understanding of the Government, how its officials and
State functionaries flouted that order and treat the period of absence in
a different manner is a question of grave concern. In our considered
view, impugned order dated 15.01.2009 passed by respondent No.2 is
contrary to the mandate of Government of India decision and therefore,
same cannot be sustained in law.

We may also note a disturbing feature in present case
namely, that applicant vide para 4.5, in specific, raised the contention
and pleadings that he had submitted another leave application dated
17.12.2008 for enabling him to attend to some urgent domestic work
Said contention has not been refuted or controverted. Rather in reply
to said para as well as reply in para 3.4 it was stated that he remained
absent ‘without any information in writing”. When respondents have
not disputed receipt of his application dated 17.12.2008, how they could
state that he remained absent “without any information in writing”.
This is nothing but an attempt to mislead this Tribunal and we take
serious note of this particular aspect when reply has been verified by
Rajiva Ranjan Verma, Director, North Eastern Police Academy,
Meghalaya. On the face of it attempt of Respondent No.2 is not only

Q{h misleading, but amounts to making false and baseless statement,
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which expressly constitute perjury and offence under the provisions of
IPC and Cr.PC. Taking serious note of the matter, normally we would
have initiated action against said officer, but without precipitating the
matter, we record our serious displeasure on the conduct of a senior
officer. :

Furthermore, applicant vide his explanation dated
10.01.2009, which if not received earlier, had been enclosed vide
representation dated 28.01.2009 in specific requested respondent No.2
to consider it to be earned leave, but no decision had been taken on said
request. Communication dated 28.01.2009 was placed on record as
Annexure-8 vide para 4.9 of O.A. In reply to said para, respondents
have not disputed receipt of at least representation dated 28.01.2009.
Rather it was stated that: “there is no question of considering his
alleged reply dated 10.01.2009”. It is not in dispute that there had been
sufficient leave to his credit and there was no justification not to accept
such a bonafide and just request that in case such period cannot be
treated as compensatory leave, it be treated as earned leave. No
fairness has been shown by respondent No.2 while exannnmg
applicant’s request.

Recently Hon'ble Supreme Court in Urban Improvement
Trust, Bikaner vs. Mohan Lal decided on 30.10.2009 made strong
observations to the effect that: “Vexatious and unnecessary litigation
have been clogging the wheels of justice, for too long making it difficult
for courts and Tribunals to provide easy and speedy access to Justlce to
bona fide and needy litigants.”
It further opined that:

“It is a matter of concern that such frivolous and unjust
litigation by governments and statutory authorities are on
the increase. Statutory Authorities exist to discharge
statutory functions in public interest. They should be
responsible litigants. They cannot raise frivolous and
unjust objections, nor act in a callous and highhanded
‘manner. They cannot behave like some private litigants
with profiteering motives. Nor can they resort to unjust
enrichment. They are expected to show remorse or regret
when their officers act negligently or in an overbearing
manner. When glaring wrong acts by their officers is
brought to their notice, for which there is no explanation or
excuse, the least that is expected is restitution/restoration
to the extent possible with appropriate compensation.”

The aforesaid judgment had also noticed the concern made by the court
on earlier occasions vide Dilbagh Rai Jarry vs. Union of India (1973) 3
SCC 554; Madras Port Trust vs. Hymanshu International by its
Proprietor v. Venkatadri (Dead) by L Rs. (1979) 4 SCC 176; and Bhag
Singh & Others vs. Union Territory. of Chandigarh through LAC,
Chandigarh (1985) 3 SCC 737. Aforesaid observation and concern

. shown by the Hon’ble Supreme Court is squarely applicable in the

present case. After receipt of applicant’s representation dated 28.1.2009
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the least which was expected is to restitutefrestore the position which
existed prior to passing of impugned order dated 15.01.2009, which has
not been done for no germane reasons & plausible explanation. We may
further note that though very meager amount of Rs.3273- was involved
in the entire action, the respondents, we are confident would have .
spent much more than the said amount including its attention which
has been diverted from the pressing issues pending consideration
before it. The respondent no.2 ought to have acted in more responsible
manner and should have made genuine efforts to eliminate
unnecessary unhealthy environment caused due to such avoidable
incident. :
Taking a cumulative view of the matter and finding no
justification on respondents’ action, order dated 15.01.2009 (Annexure-
7) is set aside and quashed. Respondent No.2 is directed to consider
applicant’s request for sanctioning leave from 18.12.2008 to 01.01.2009
as earned leave in terms of request dated 10.01.2009 and thereafter
regulate his prayer to refund of a sum of Rs.3273/-. Aforesaid exercise
shall be undertaken as expeditiously as possible and not later than
thirty days from date of receipt of this order by passing reasoned and
speaking order.”

4. Perusal of above particularly para 5 & 6 would reveal that
the period of absence not covered by grant of leave has to be treated as
dies non, which certainly would be construed as break in service under
the Civil Service Regulation under the CCS (Pension) Rules. When
such is the clear and unequivocal understanding of the Government, as
noticed from the quotation portion noted herein, how its functionaries
could take a view. and decision, totally contrary to the rules and
common understanding of the Government on the subject. We may also
note that specific contention had been raised vide representation dated
11.9.09 particularly vide para 2, for his alleged unauthorized absence,
which remains totally overlooked by the respondents while passing
impugned order. Ignored for what reasons ? which we are ﬂot able’ to
discern & comprehend. Speciﬁc averment was made by him that he had
informed the canteen clerk about his off days being Saturday &

Sunday, which can be availed by the employee in terms of the
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communication dated 16.3.09. The impugned order passed on 8.10.09
makes no reference to aforesaid explanation submitted by the
applicant. Generally an order could be termed as legal order passed
when ‘it is issued after due application of mind, makes a reference to
the grievance, notice, explanation offered and then decide the matter in

one way or the other. But, in present case, new method has been

" evolved by recording decision straight away without making reference

to any aspects inclﬁding grievancé, the precise issue or explanation
offered. In such circumstances it can’t be construed as an order passed
on merits, rather such order suffers from total non application of mind,
which is not sustainable in law.

5. Following the judgment in the aforesaid case Shri
Sanglapam Nodiachand Sharma (supra), we have no other option but to
take a similar view particularly when no plausible explanation has
been oﬂ'ered to take a different & contrary view on the .subject,' decided
by passing a detailed order. Though learned Addl. Standing counsel for
the respondents made very strenuous effort to contend that facts of
present case is totally distinguishable, we on consideration of the
matter in entire perspective, do not find any justification in said
contention of the respondents.

In the circumstances order dated 8.1.2009 is quashed and

N,

CHATURVEDD (MUKESH KUMAR GUPTA)
ADMINISTRATIVE MEMBER JUDICIAL MEMBER

set aside. O.A is allowed. No costs.
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Original Application No.2.3./. Of 2009

Central fﬂ‘miﬂie rpltieE T et |

St Y | C’ - Shri Biswajit BhuyanA ot
) U pplican
'~ - \]
K77 W 2”@%} _VERSUS-
Guwahati | }anr“"f p ’ The Union of India & Ors.
_ I el S : i C eeeee Respondents.
| SYNOPSIS

This original application is filed against the impuged order
dated 08/10/09 whereby, North Eastern Police Academy (NEPA)
Umsaw has brought “Dies Non” for the period of 1 (one) day which
was a day of holiday as per the circular 04/05/ 09 given by the
Respondent No. 2.

The applicant is a Canteen Manager of- Wet Canteen at North

Eastern Pohce Academy (NEPA) area at Umsaw

The applicant assails the above order dated 8/10/09 on the
ground that the penalty is inflicted upon him without any
disciplinary proceedings to that effect and in gross violation of

Article 14 of the Constitution of India and principles of natural

- Filed by
_ 1
' Advocatevt/ u/ )

justice and administrative fair play.

Hence this original application. '



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH : GUWAHATI

. (Application Under Section 19 of the Administrative Tribunal Act,
1983)

Original Application No.l..2.t.. Of 2009

Central Ammg;mﬁw?ﬁmnaz Shri Biswajit Bhuyan
R e Applicant.
5 27 Nov 2T "VERSUS-
i : The Union of India & Ors.
v vahali Rench -
%{%“?Z:——V B .......Respondents.
LISTS OF DATES
DATE PARTICULARS
1/08/1990 Applicant appointed in the NEPA as
| Canteen Manager, Annexure-A, Page No.
25 /03/2009 - Applicant was appointed as 1st Polling

Officer in connection with the conduct of
General Election to the Lok Sabha, 2009.
_ Annexure-B, Page- |
21/04/2009 . Applicant had fallen ill and the
departmental Doctor referred him to Civil
Hospital, Shillong. Annexure-C, Page-

21/04/09 Applicant was advised rest for recovery.
Annexure-D, Page-
05/05/2009 Show cause notice given to the applicant by
the Director. Annexure-E, Page-
07/05/09 Applican_t has filed reply of the show cause
, dated 05/05/2002. Annexure-F, Page-
08/05/2009 Earlier impligned orders given to the

applicant. Annexure-G, Page-



9/05/09 Fitness certificate of the applicant to

resume in duty. Annexure-H, Page-

29/06/09 , O_rder of the Hon’ble Tribunal,

Annexure-I, Page-
04/05/09 Copy of the circular dated 04/05/09.

Annexure-J, Page-

14/09/09 Copy of the show cause.
Annexure-K, Page-

15/09/09 Reply filed by the petitioner.
Annexure-L, Page-

8/10/09 Impugned order.

Annexure-M, Page-

antralAdnﬁniatmtiveTﬁbu
Fﬁﬁw w nal

ey ' Filed by
27 nov ooy | %WWS/Q}T@\)

Advocate

L

.

Guwa??ati Bench

- . .
T e o ev e H
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GUWAHATI BENCH : GUWAHATI
Original Application No.22./. Of 2009

{Centmmcminmraiéve Tribuna)

VR Srareny Shri Biswajit Bhuyan
T Applicant.

j 27 MoV 209 VERSUS. )
3 GuwahatiBench | - The Union of India & Ors,

¢ TR =ity ‘ e, Respondents.

INDEX

Sl. No PARTICULARS , PAGE NO.

1. Original Application with Verification 14 ¥o il;

2. Vakalathtnama

3. Annexure-A 12

4. Annexure-B 1>

5. Annexure-C 414-\5

6. Annexure-D 16 .

7. Annexure-E 1€ .

8. Annexure-F 19

9. Annexure-G A9
- 10. Annexure-H 20

11. Annexure-I 2122

12. Annexure-J 2>

13. Annexure-K 24

14. Annexure-L 25

15 Annexure- M — 2&

{6 .

. o, — '27 —_—
Moo rondwm é G . Filed by 5/
(Aiswaryya Sarml:)" .

Advocate



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH : GUWAHATI

(Application Under Section 19 of the Administrative Tribunal Act, 1983)

' %?@ﬁtraf Admlnistraiévé?ﬁémnal S
R ol (51 T oo Shri Biswajit Bhuyan
Son of Sri A.C. Bhuyan

Canteen Manager

1 .
,5 27 Moy 2009
& - -
< G:ijag'%a%; Bench Departmental Canteen (Wet Canteen)
— North Eastern Police Academy
Umsaw-793125, Barapani , Shillong
Meghalaya. |

«+eee. Applicant.

-VERSUS-

‘1. The Union of India, represented by the
Secretary to the Government of India,
Ministry of Home Affairs, North Block, o,
New Delhi-110001.

2. The Director,
| North Eastern Police Academy, Umium,
Barapani, Meghalaya, Umsaw
[ Réspondenté. '
bETAILS OF APPLICATION :

1. Particulars of the order égainst which the application is
made ; This Original Application is directed against the order No.
NEPA/PF(C)/2/90/V.1I/5979-81 dated 8/ 10/09 ~ whereby the
applicant was imposed penalty of ‘Dies n;)n’ for the alleged period of
absence on 12/09/009. ‘ |



2. ‘Jurisdiction of the Tribunal :

The appellant declares that the subject matter of the order ,

against which he wants redress is within the jurisdiction of the
Tribunal.

3. Limitation :

The applicant further declares fhat the application is within
the Limitation period prescribed is section 21 of the Administrative
Tribur}als Act, 1985. |

4. FACTS OF THE CASE -

4.1 That the applicant is a citizen of India and the resident of

‘Umsaw, Barapani, Shillong, Meghalaya and as such he is entitled

for all the rights and privileges guaranteed by the Constitution of

India and the laws framed thereunder,

~4.2. That the applicarit was appointed as Canteen Manager in the

Departmental Canteen (Wet Canteen) in the North Eastern Police
Academy, Barapani vide order issued under No. 11012 / 86-
Estt.6989-93 dated 01/08/90 in the scale of the pay of Rs. 950-20-
1150-EG-25-1500 p.m. plus other allowances as admissible from
time to time with effect from the forenoon of 1st August'90 until

further order.

A copy of the order dated 1/08/09 is

filed hereto and marked as
ANNEXURE-A. |

4.3. That the applicant has an unblemishéd and spotless service
career of more than 18 years and has received the appreciation of
his superior authoriﬁes for his sincere and duteous nature. Till
date he has worked with attentively and ndthing against him was
reported before his superior authorities derogatory to his ability

and the fashion of work.
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4.4. That the applicant begs to state that in course of his service

tenure whenever General Election came election duty used to be
mounted on him by his superior authority and to abide that he
has to carry out the directives of his authority in toto. During the
General Election of 2009 he was given duty as First Polling Officer
from 30th March'09 to 16/04/09 vile Memo No. DCRB/EL-
22/ 2009 dated 25t March/2009. Accordingly in compliance of the
order of his aufhority he went for election duty and after
~completion of the duty he rejoined on 20/4/09.

A copy of the order dated 25/3/2009
is filed hereto and marked as
ANNEXURE-B.

4.5 -That the applicant begs to state that after the general

elections duty, due to the hazard involved in that he fallen ill on

21/4/09. As the ailment become severe he went to see the
departmental Doctor who referred him to Civil Hospital, Shillong.
The applicant was suffering from sudden block out with head
injury and conse'quent to which the attending doctor advised him
to take rest from 21/4/09 to 30/04/09 and then against from
01/05/09 to 10/05/09. The applicant however had given
information about his sickness to the Respondent along with
medical report. '
A copy of the referral order and a copy
of the medical report is filed hereto and
marked as ANNEXURE-C (Series).

4.6. That in the meantime the Respondent No. 2 had issued a
letter under Memo No. NEPA/DIRECTOR/2009/A dated
05/05/2009. The applicant was served with a show cause notice

contending inter alia as follows :

It Garonjt Bl
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1.  On 04/05/09, I wanted to discuss some official matters with

you, but I was told that, you were not in the canteen, when I

checked the Attendance Register of the Canteen, you are absent
from 21/04/09.

2. Earlier also, I have inspected the Departmental canteen at
14:30 hrs. on 10/4/09 and you absent. When I checked the
Attendance Register, I found that you have not signed on
08/ 04/09. As per the Attendance Register, you have signed for

10th April, 2009 FN and AN; and 11th April, 2009 FN on 10/04/09 -

itself vide letter No. NEPA/Director/2009/262-64 dated 10/4/09.
You were asked to explain the reasons for not taking disciplinary

action against you, to which you have not replied till date.

3. Today, I called for your personal file and on security you are
“absenting from duty without authority /permission. I have also
observed in the ﬁle that he is regularly committing some acts or the
others, which are prejudicial to the work atmosphere in the

canteen as well as in the Academy.

4. In the above back drop you are hereby asked to explain the
reasons for not placing you under suspension, pending disciplinary
action, for sending an application of illness, without supporting
documents and absenting willfully without authority or permission,

your reply should be undersigned by 07/ 05/ 09 positively.

A copy of the show cause notice dated
05/05/20009 is filed hereto and marked
as ANNEXURE-D.

4.7 That the apph'cant" begs to state that after rcbeipt of the
aforesaid letter dated 05/05/09 the applicant filed a reply
explaining his position on 07/05/09 to the effect that he was not

present in the canteen as he was suffering from sudden block out

o/ W
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with head injury and the attending doctor ha’s"é’dwsed to take rest
from 21/04/09 to 30/04/09 and then again 1/05/2009 to
10/05/2009, regarding which he had informed the department
along with the copy of medical report. Further he humbly states
that he had never committed any negligence of duty and the
question of placing him under suspension pending disciplinary
action does not arise at all and hence, he may be exonerated from

all the alleged charges so levelled against him.

A copy of the reply dated 7/05/09 is
filed hereto and marked as
ANNEXURE-E.

4.8 That the applicant begs to state that after filing of the show
cause dated 7/05 /09 the application was served with the order
issued under No. NEPA/PF/(c)/2/90/Vol.11/1156-58 dated
08/05/09 by the Respondent No. 2 contending inter alia that on
the CCS (Classification, Conduct and Appeal) Rules 1965, it read
with 6, unauthorised absence from duty for 11 days, i.e. from
21/04/09 to 01/05/09 in respect of the apphcant is hereby treated

as "Dies-Non".

A copy of the order dated 8/05/090 is
filed hereto and  marked as
ANNEXURE-F.

4.9 That the applicant begs to state that he was served with

another letter issued under No. NEPA/PF(c)/2/90/Vol.11/1159-61
dated 8/5/09, by the Respondent No. 2 containing that the pay

and allowances in respect of the applicant would be held up from
03/05/2009 until further order.

Mﬂ‘ (ot @%W)
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¢ Guwahati Bench filed herewith and marked as
| T ANNEXURE.G

4.10 That the applicant begs to state that he has rendered more
than 18 years of services without any blemish and so after
receiving the order dated 8/5/90 he was shocked and surprised as
. in view of the facts and circumstances under which he could not
made himself available on duty was beyond his control as he was
ailing with sudden Block out and head injury and the attending
Doctor has advised him to take rest for the period for which "Dies-
Non' was brought into effect. |

4.11 That the applicant begs to state that he after gaining recovery
and duty fit certificate from the Doctor concerned resumed his

duties w.e.f. 10/05/09.

A copy of the duty fit certificate dated

9/05/09 is filed hereto and marked as

ANNEXURE-H. -

4.12 That, the applicant setting thus filed an Original Application
before this Hon’ble,Tribunal being O.A. No. 101 /09 assailing the
order dated 8 /05/09 whereby the pay and allowances in respect of
the applicant was withheld from 03/05/09 until further order. The
said original application was disposed of by the Hon’ble Tribunal

“vide 6rder dated 29/06/09 in the backdrop of the order No. NEPA
- PF(C)/2/90/Vol-11/2927-B2 .dated 19/06/09 of Director of NEPA,
Meghalaya. The order reads as fo]lowé‘ -

Copy of the order dated 29-06-2009
filed hereto and marked ANNEXURE.-I.

i Prireng ‘W’gyﬂ"
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4.13. That thereafter the petitioner was renderiag-his-duties-withi

utmost sincerely and devotion. The petitioner begs to state that on
4/05/09 a circular was issued from NEPA contending inter-alia
that the working hour of Administrative office of the Director.
NEPA would be 9:30 A.M. to 5 P.M. with a lunch break for half an
hour from 139 P.M. to 2 P.M. with second Saturday as a holiday

with immediate effect.

A copy of the order dated 04-05-09 is
filed hereto and marked as
ANN EXURE-J.

4.14. That all of a sudden on 14/09/09 the applicant was served -
with a show cause notice asking that he was absenf from duties
with effect from 11t (AN) to 13t September (AN) 2009 without
prior permission and was asked. to submit explanation as to why a

disciplinary action should not be taken against him.

Copy of the show cause notice dated
14/9/09 is annexed herewith and
marked as ANNEXURE-K
4.15 That, after receiving the letter dated 14/09/09 the
applicant submitted his reply vide letter dated 15 /09/09 which is
quoted as below.
A copy of the reply dated 15/09/09 is
filed hereto and marked as
ANNEXURE-L

4.16 That the applicant begs to state that after receiving of his
letter dated 15/09/09, the order dated 8 /10/09 was served on
him contending inter alia as follows :-

“Under the provision of Rule 11,para 6 of CC3 (Classification,
Conduct & Appeal) Rules 1965, the absence from duty is not
justified for 12/9/2009 and hence it is unauthorized absent from

duty in respect of Sh. Biswajit Bhuyan, Canteen Manager which is

/ﬂn. ﬂi»«éy'f% 647,.7 .
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treated as “Dies Non’ and two days absence i.e. on 11 /09 /09 &

13/09/09 is regularized on compensatory ground”

Copy of the order dated 8/10/09 is
filed  hereto and marked as
ANNEXURE-D

4.17. That the applicant begs to state that he 12/09/09 was a
second Saturday and holiday and the authority by circular dated
04/05/09 himself declared that every second Saturday shall be a
~holiday. In that view of the matter the impugned order dated
8/10/09 is not sustainable and liable to be set aside and quashed.

4.18 That, the applicant begs to state that the terminology

“Dies Non” is not applicable in this case as the petitioner as per his

representation dated 15 / 09/09 expiained his position that he was

not unauthorizedly absent. Moreover, the term ‘Dies Non’ comes
into play where an employee remains unauthorisedly absent for
more than S years. Hence, the order dated 8 /10/09 is liable to be

set aside and quashed.

4.19. That, the applicant begs to stato that keeping away this
aside no disoiph'nai‘y proceeding has been commenced against the
applicant by the Respondent before imposing the penalty of ‘Dies
Non’. In view of the matter the order dated 8 /10/2009 liable to be
set aside and quashed. Hence, this original application.

GROUNDS

5.1 For that the order dated 8/10/09 has been passed without
affording any reasonable opportunity to the applicant to defend and

hence liable to be set aside and quashed.
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5.2 For that the impugned orders run counter to the concept of

Article 14 of the Constitution of India and also runs a front to the

principles of natural justices and administrative fair play.

5.3 For that the term ‘Dies Non’ is not applicable in the case of
the applicant and the penalty of ‘Dies Non’ has been. wrongly
inflicted upon the applicant. Moreover, the 12/09/09 was a second
| Saturday and a holiday as per cifcular dated 04/05/09 and hence,
the order dated 8/10/09 is not tenable in the eye of law and liable

to be set aside and quashed.

5.4. "For that that impugned orders are violative of the principles of
value, reasonableness and power in as much as violative of the

principles of equity, equitable remedy and administrative fair play

5.5 For that the.impugned orders are violative of the two cardinal

- principles of natural justices viz. -

5.6 For that the impugned penalty was imposed without holding .

any disciplinary procéeding against the petitioner and hence the
order dated 8/10/09 is liable to be set aside and quashed.

5.7 For that, the impugned order is violative of the principles of
natural and administrative justice and fair play. And hence liable to

bé set aside and quashed.

5.8 For that in any view of the matter the impugned order dated
08/10/09 is liable to be set aside and quashed.

6. Details of the remedies exhausted :- _ .
The applicant declares that he has availed of all the remedies

“available to him under the relevant services ruiles.

7. Matters not previously filed or pending with any other court.

st it B
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The applicant declares that he had not previously filed any -

application, writ petition or suit, regarding the matter in respect of

which this application has been made, before any court or any |

other authority or any other Bench of the Tribunal nor any such

application, writ petition or suit is pénding before any of them.

8. Relief sought :- -
In the premises a'foresaid,. it is most
respéctfully prayed that Your Lordships may
graciously pleased to admit this application
issue necessary notices, call for the records
of the case and after ‘hearing the
cause/causes being shown and upon

perusal of the records Yours Lordships may-

(Bl

i)  Set aside and quash the impugned

order dated 8/10/09 (Annexure -B)
'4-,—;‘

ii)  direct the Respondents to give all the
- benefits so accrued to the petitioner till date
w.e.f. his service to the department.

i)  Cost of the application.
iv) grant any other relief to which the
_applicant is entitled under the facts and

circumstances of the case.

And for this act of kindness, the humble petitioner as in duty
bound shall ever pray.

9. Interim order, if any prayed for :-

)
Awar Tt
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Pending disposal of the application—the: "

applicant prays for the following interim

. relief,

The Respondent may be directed to
regularized his service staying the impugned
order dated 8/10/09.
: v
10. Particulars of Bank Draft/Postal Order.

i) IPONo. - 389G 442847

i)  Date ofissue- 2g-11: 2009 _

ity Issued From - G.p.0. Gu atah

iv) Payable at - Quafrel

11. List of enclosure : As stated in the index /list of dates.

VERIFICATION

I, Shri Biswajit Bhuyen. S-on of Sri A.C. Bhuyan, Canteen
Manager, Departmental Ceiteen (Wet Canteen), aged about Al..
years, resident of Norih Eastern Police Academy, Umsaw-793 125,
Barapani , Shillung, Meghalaya, do hereby verify that the contents
of paragraphs .4:4.%. 412 . . are true to my knowledge and
paragraphs ..4.2.4=3 ... . believed to be true on legal

advice and that I have not suppressed any material fact.
Date : 2. ¢-11-09

Place : Guwehati Signature of the Applicant

3 ] Il . - - LI .
o R ; ;
Gl TN TRy, b iecd
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ﬁemlﬂmm Pelice Acadeny ' %
\Ussaw $ 3arapeni . !

8kpng ~ 193 125 1 @uwahati Bench.
. 8. 11012/1g86~88bt. dte _ *90,

J . Shri Bisuajit Bkmma sen ¢f Shyi A.C. Bhuyar is
' hereby temporarily appeinted as @anteen MNamager in: the
Do partuental Cezatéen ( Wet Camteen) in the North Bastern
Mlice Acadeny, - ani, in the Scale of pay of ise 950=
20=3150=8G~ 25-1500 E.m. jplug other allewances &3 admissible
frem time to time vith effect. im the foreneen @f Iat
matso until further orée .

| ¢ . Tne abeve apiointmsnt is pure tempsrarx a&d pis
.aerv.tcea may be tem;.nmdqw tlﬁa. w:l. aut gad.ng any notice.

| ' !

To.B. 11012/1/86-Eatt. 6”79‘7 ’? 5 e

Capv to t- ' :

1) The uP40 (IB), Shilleng = 3

. 2):%hke Casteed ~ In-Charge, NEPAs Baxapwai.
3) The ﬂeceuﬁta Seetion ( Lecal).

She B;I,mjit Bhuym. Canteen Mmger
- (Wet Cantgen), M PraA, Barapani ’

5)l E&maa..l file.

: o 5 . ' ) ) g
. . , ( K. ve umez: )
rara Comf S sdministrative 0fficer,
: ' UiSA¥ . Barapani
| < ,.mm '
ﬁﬁz\meﬂc
27T 00D
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.A\.*‘. ,



‘ v | g ‘.
A3 - forepnne - B
- H:ﬁ_frﬁ‘ A?ﬁmfrrisff&tiveﬁ?ifﬁ?

GOVERNMENT OF MEGHALAYA
OFFICE OF THE DEPUTY COMMISSONER (EL)
RI BHO! DISTRICT:: NONGPOH.

!
j

27 nov agy
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NEiE o iehi

General Election to the Lok Sabha-2009 e
Prelrmmary Appointment Order for 157 Polling Officer.

; / EL-22/2009/2, ' ’ Dated Nongpoh, the

F: [Under Sub—Sect|on (1) of Section 26 of the Representatlon of People Act. 1963 (43 of 1951) the followmg Ofﬁcers & Staffs are
, ‘ - eby appomted as1sT POLLING OFFICERS in connection with the conduct of General Election to the Lok Sabha 2009.
g ’ LS : - ST GCROUP -}

;;-'Sl Nof ] Name of.__Officerl Staff Designation ~Name of Office -
;'5 .17 | SHRI. MRIDUL KALITA C PHARMACIST NEPA, UMSAW

2 ‘/SHRl TIKARAM | TINSINA UDC’ ' - NEPA, UMSAW
‘ X 3\/ SHRl B. BHUYAN ' CANTEEN MANAGER NEPA, UMSAW
/ .

Deputy Commissloner
Ri Bhoi District, Nongpoh.
Dated Nongpoh, the 25“‘ March 2009.

.. mo.NO.DCRB / EL-22/2009/
pytoi- - ‘ '
1. Officer/ Staff concemed fo" mformatlon He/She is directed to report on 3&3 2009 at Science Hall from 10:00 AM

onwards. He/She is’ dnrcoted to hrmg along the Electoral Photo Identity Card (EPIC) on the day of lepor’cmg

> , K
v ] P

Deputy Commnssnoner,
Rl Bhoi Dlstnct Nongpoh

1 ' ' No request for exemptron w:II be- entertamed except in extremely exceptiona! cases.

I 2. Frnal Appointment Order reflectmg the. Polling Station to which the Presrdrng/1=f Poliing 'Ofﬁcers/2".d & 3 Polling Officers is -

] " appointed, will be issued on the last day-of Training. o " o

r | ‘ 3. This Appomtment is purely provisional and subject to the final list generated. through the Randomization Software and approved by

) " the Election Observers. Thus, any Presiding Offrcer (so provrsronally appointed) may finally be appomted as 1st Polling Officer or
vice-versa same case with the 2nd & 3 Polling Ofﬂcers _

4. The Officer/Staff appointed for election duty will attend to their normal duties in their own Office on days when they-are not engaged

" in Election Duty. o

Mbw\% \;e
' "rmfie/(’o‘;q_

272\ 03
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FORM 4 : @
(SEE RULE 19) . ‘

MEDICAL CERTIFICATE FOR LEAYE EXTENSION OF LEAYE OF
" COMMUTATION OF LEAVE

Signature of the'Government servant .......~T.. )

) I ... /@{/ w“? ...... after careful personal
examination of the case hereby certufy that Shn/ShrnmatllKumarl _/g (/) @7 Gt

Z/ LA ....... whose s:gnature is gtven above is

vsuffenng from GY;‘OWW'—'MF C//\[‘ *Zrbé/v‘ nd ( conszder that a

ai/4/os

.. is absolutely necessary for .the re.,toratlon

baté:d: Cgul ﬁéabifﬁnglspensary

pe_r‘iod‘,'of absence from

' of tSiher health.

e = ?

ot

TR

or other Register ] Practltnoner
it <am:a, Adisintatrative Tritunal g ﬁw@ﬂgza
Wmﬁrﬁa AT
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North Eastern Police Academy

Govt of India
Ministry of Home Affairs
P O Umsaw, Meghalaya
No. NEPA/DIRECTOR/2009/ £ ° Dated, Umsaw, the> 2009.
To
Shri B Bhuyan
Departmental Wet Canteen Manager
NEPA, Umsaw

' > - On 04/05/09, 1 wanted to discuss some official matters with you; but hwas
told that, you were not in the Canteen. When I checked the Attendance Register of the
Canteen, you are absent from 21/04/09. .

1/) Earlier also, I have inspected the Depttl Canteen at 1430 hrs on 10/04/09
and you absent. When I checked the Attendance Register, I found that you have not
signed on 08/04/09. As per the Attendance Register, you have signed for 10™ April 2009
FN and AN; and 11® April 2009 FN, on 10/04/09 itself  Vide letter No.
NEPA/Director/2009/262-64 Dated 10/4/09, you were asked to explain the reasons for
not taking disciplinary action against you, to which you have not replied, till date. - '

4 ) Today, 1 called for your Personal File and on scrutiny, you are absenting
from duty ‘without authority / permission. I have also observed in the file that he is
regularly committing some acts or the other, which are prejudicial to the work
atmosphere in the Canteen as well as in the Academy.

4 )1 the above back-drop, you are hereby asked to explain the reasons for
not placing you under suspension, pending disciplinary action, for sending an application

of illness, without supporting documents, and absenting wilfully withoyt authority or
permission. Your reply should the undersigned by 07/05/09 positively. W

RR Velz@g/)
~ Director

Copy to :
Mr Ramesh Chandra - He is directed to submit his comments for not informing
Officer Incharge the authority about the absence of W/C Manager.

Depttl Wet Canteen, NEPA .

Office Supdt

Guwahats Bench
ii“‘ ﬂdI *@M*Md

Aty vevele ey MF\& Director
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Norih Fastern Police Acudemyg . i AUV 2009

H

Umsaw, Ri BJLOIL District, Meghalaya. Guwaha{ Bar
I 8ench

( Through Proper Channel) TEES e

Sab.- Replx on the bx@ Jnatlon.
qei 1« Yoyr leiior NooNEPA /DerCLGt/?OOQ/A 5 ted Unsaw tho / @f 9

Sir,
'Wi&h reforence to the subiect cited nbove T have the honour
to pluco yOL before you the follow1ng few llnes for ycur klnd consi~-

dorAllen Lua favoursble czﬁur ylcdu : -

'71. UL@% Bith regard to para Fo.l of your abowvesaild Let tor T would

llka to svbmit that T was not present in the Cavxeennas I was
.sugferlag from svdden blockout with head’ ingurj 3nd the attending

doc+or hud adeised me to take rest fronm 5“/0’9 Y to 3‘9‘/64’409

1 and then again ffom 1=5= 09 +0 10650090 Mcreover,l hgd :150 ziven

‘infcrmaklon.ab0ut ny sickness to the De parrneni aloagh;‘h tho
‘Medical Report. ( Gopy of Medicul Report is enclosed hermwith for

yoour kiﬁd perusal ).

2. Thdt Sir, with regard to pare No,2 of your abcvementioned letter,‘
E would like to state that the question of absent does not arise
at ally as I wes advised by the dodtor to tuke rest for 10 { Sern)
dovs with effect from 01/05/09, Moreovx?,on dn ted 11/04/ 2 09, I

0B, in Eloction Duty o ( Copy of Election Duty is enclosea here-

with for your kind perusal Jo:

"30. Thst Sir, with rugard to para No.S'of your letter, i wduld.kike

to state and say- that the allegatlons are- thg ma tters of the past
and L don‘t exactly remember as to what happened at that releVJnt
time. Further, I fully remember that there had been very COrdlal

atmosphere in the c;ntcen as well as in thL Acadeny.

In view of ~the xbévc, I hgve never comaiiied

_ any negligence o- dULJ and the questlon of placing me under sus-
pen81on pending disc1plinary action does not arise at all. All
relevant documents pertaining to your sllegations are enclosed ’

he e"lth for your Bind peruvsals
‘ . Sbbmitted for favour of your klnd informgtlon
and dropping of all allegation legelled agoinst me.

‘uhfully
1°°‘

Ddted at NEPA ,Umsaw ' o ' n'_ tours :

the 7/05/99,. '
] (1w
&!h J—e] ‘ BsaaitBh

C’//M.cu\_a_ a?
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North Eastern police Academy

g 27 Nov 2009
Ministry of Home Affairs '

Government of India | Cuvinhati Bench
Umsaw, 793 123, Umiam 1 Tj*'?’:?i%'z"@‘ ?771{2?“3

i' oo NO.NEPA/PF/©/2/90/V0‘|.11 Dtd, Umsaw the __th May’2009 .

ORDER

Under CCS ( Classification, Conduct & Appeal ) Rules 1965, 11 read with 6, _
unauthorized absence from duty for 11 days i.e. from 91/4/2009 to 1/5/2009 in respect

of Sh Biswaj it_Bhuyan,C/Mahager is hereby treated as “Dies-Non”. .

-These days does not construe break in service, but only the days treated as “Dies-

non” are not counted as duty.

Sdi--
(R.R. Verma, IPS)
) o : . . Director ‘
NQ.;.NEPA/PF/©/2/90/V01.II / 1 Sé _ S' g Dtd, Umsaw the %thMa)’.’ 2009

Cdpy to : e

S \)/The individual concerned.
‘ 2 Ofﬁ¢§r Ithharge Wet Canteen, for information.

3 Thc-Aédognt Section, NEPA, Umsaw.

(PR SWij
'Jt. Director

27 WS
i
- . : Filed by

Advocate
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Government of India % 21 N(N ‘
- “Ministry of Home Affairs Vo et
North Eastern Police Academy Guvrahal Bonch
Umsaw, 793 123, Umiam, Meghalaya TR O
~ No. NEPA/PF ( C) /2/90/Vol.ll Dt. Umsaw, the___May’09.
ORDER
) S : . Pay & Aliéwan_ces in respect of Shri Biswajit B_huyan_,C/Manager NEPA
© .+ isheld up. from 3/5/2009 until further order. ' S
o Sdl-
: _ (R. R. Verma, IPS) -
ST R A ' : o ..Di_rect'or. ‘
- No. NEPA/EF-(C)/_2/90_/V.ol.11/ / 1159 - &1 Dt. Umsaw, the_&( May’09.
N N 'A'ccgun't_sBranch,NEPA for sirict comptiance. /A
R A Shri: BisWajitBhuyan,C/Manager,NEPA : o
3 Officer Incharge W/(’;aggqg%‘f@ninigmation. : ‘ N
T f;;ﬁiﬁa}?ﬁi} %67
| | {; %%pﬁ""wﬂ 4:.-;;"7).'- v.:_;% i ERI
HE N“,,,\‘\ (PR SVijayRaj) "
;% Y jt. Director

Filed by

Advocate
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FORM B -
( SEE RULE 24 (3)) wa@wma-— H

MEDECAL CERTIF!CATE OF FlTNESS TO RETURN TO DUTY

do hereby cemfy that

. whose signature is given below,
and flnd that he/she has recovered from hlslher ||Iness and is now fit to resume dutles in

Government service. | also certify that before arriving at this dems;on | have exammed
- the ongma! medncal certificate(s) and’ statement(s) of the case (or certmed copies

thereof) on which leave was granted or extended and have taken these into

consideration in arriving at my.decision. %/Q

Authonsed MedlcaZZtendant

Dated ' Hbsgltgl gﬂ%ﬁé’éry
: - - ' Or other Reglstered Meg;gelol; ioner

Ceritral Adrmntstrative Trivunal

Sl At e @;M\QQA |
o ‘ e oo —

27 oy 2009 | %

A - Guw 'ahut: Bench €009 -
%‘; ] . Tr‘;“l(lvi ii ‘ﬂa
g
- _ : o ' Filed vy
i ‘:\-;,_ '
i \ .
/ A\\ o .
U : o Advocate

e havecarefun - examined mmatanumarl «g @ ’<°‘7M -
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LENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH

Ongmal Application No.101 of 2009
Date of Order: This the 29t Day of June 2009

HON’BLE MR.MANORANJAN MOHANTY, VKCE—CHAH

Shri B1swa_]1t Bhuyan, ,
Son of Sri A.C. Bhuyan,

Canteen Manager
Dcpartmcntal Canteen (Wet Cantcen),
North Eastern Police Academy,
Umsaw-793125, Barapani,

‘Shillong. Meghalaya

By. zAjidvocate Mr.A.Sarma, Mr.J.P.Chouhan

. -Versus-

The Union of India, represented by the
* Secretary to the Government of India,

Ministry’ of Home Affairs, North Block,

New Delhi-110001.

: The Dn‘cctor

North Eastern Pohce Academy,
Umium,Barapani,

Meghalaya, -
Umsaw-793125

By: Advocate Mr.,K.'K. Das,
Addl.Standing Counsel

_'0.A.101 of 2009
- ORDER(ORAL)
29.06.2009

Respondents

S ' the Apphcant are pmsent Mr.K.K.Das, lcarncd AddL Staudmg Counsel j

! representmg the Govcrmnent of Indla is also present. He produces a copy of

- the order To. NEPA/PF©/2/90/V01-II/2927-32 dated 19% June 2009 of

Director of l\'EPA/ Megha]aya. The text of which mads as under:-

“Consxdermg the prevmus bad records and absent without
- permission and intimation, payes of Shri B. Bhuyan, from
21/4/2009 to 1/5/2009 was held up. '

M%\Qol L ke

bl .
e AR
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| )0* Consequently, the period of unauthorized absence
' ' from duty for above mentioned date(s) was treated as Dies- .
Non; because he did not performed any duty in this period. .
However, pursuant upon the direction of the Hon’ble CAT, .
Guwahati Bench, Guwahat;j,the whole period has been .
examined afresh. Taking a generous view, the period of
unauthorized absence from 21.4.2009 to 1.5.2009 (Dies-
Non) and from 3.5.2009 to 10.5.2009 {(pay held up) has
" been regularised by granting 11 days E/L from 21.4.2009
to 1.5/2009 and granted 1(one) day E/L for 3.5.2009, rest 7
days i.e. from 4.5.2009 to 10.5.2009 has been regularized
— by granting E.O.L. on M/C, as he has no other leave to his
\‘}‘é\.-(\'ﬂﬂisfr,:;;;‘. ,  credit upto June 2009. |
: ' Sh. B.Bhuyan is hereby also warned that he should
inform about his sickness and apply for leave in time and
should not absent without prior permission of the
competent authority, henceforth, else shall be dealt with
strictly according to rules.”
2. In the above premises, with instructions from ‘his client,
Mr.A.Sarma, learned counsel appearing for the Applicant has. filed - a
memorandum not to press the present Original Application/this case, in view
“6f the telisf granted iz the oxder dated 19.06.2009 of the Director of NEPA.
3. | . Having heaid the learned counsel for both the parties, this-casé B
is hereby disposed of in terms of the prayer of the learned counsel for the
Applicant. '
4. Send copies of this order (by Registered Post) to the Applicant -
and to_ail-the Respondents in the address given in the O.A. |
5. ' _Frec‘copiés»of this order be also supplied to the learned counsel P
appearing for both the partes. T T 5 a4/ .
_ _ T ' YHANTY
I o MR, MOHA
N I : o A AIRMAN
Waw ’ o _ ‘ VSCE- QHN ‘
— i Adminjs e — | , -
‘ T TG e | _TRUE COPY
A AT . .
27 NOv 2009 £ amym T Nv RN R -
' Section Otficer "+ . B T
Guwahagj Contral Ml = SEESES '
TR =gy B
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Government of India
. | Ministry of Home Affairs
> North Eastern Police Academy
: Umsaw, Umaim 793 123, Meghalaya

No. NEPA/Misc office cir/1/2000 ] A 55 -4 Dated 01/S /291 _

2009

CIRCULAR

, It is decided that the working hours of administrative office of the
Director, North Eastern Police Academy will be from 09:30 A.M. to 05:00
P.M. with & lunch. break for half an hour from 61:30 P.M. to 02:00 PM, with

2 Saturday asa closed holiday, with immediate effect.

Adl the employees working in administrative office are directed to
be in seat and to start work at the prescribed opening hour. Ten minutes grace .
~ time may be allowed in respect of the arrival time to cover any unforeseen
- contingencies. Such late coming (within the grace time) may be condoned
unless 1t becomes a matter of frequent recurrence. :

- , This curcular supersede previous 01rcular issued regardmg office
timing, if any. S \

| | (RRYerma IA’QJ?

Director

- Memo No. NEPA/Mlsc office cir/1/2000 /a'gg Yl --;%I;)ated N / 05 %\/*. |
2009 | ,

i
YLy

Copy to:-

|

1. Office Superintendent, NEPA.
‘ 2. All branch In-Charge, NEPA.
| 3. Notice Board.

4. Office order file.

&\@4"‘?; =5
(RR Verma

Director _

Central Mm%n?a’mﬁve arimzna’
W wgnarE S

27 NOV 2009

M A e -

G\j\i\fahah Bench

':“;“ oy "Tm‘ﬂ?f | o ‘ o Mm N .
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> v Govt. of india -
e Ministry of Home Affairs
North Eastern Police Academy
Umsaw : 793 123 : Umiam
S Meghalaya | |
 NO.NEPA/ID-4/2009 S {Ch- 65 Dtd[%‘ﬁl 2009

: “Trontal Aaministretive Tribunal
sh. B. Bhuyan R BRI W

- Canteen Manager

To

97 wrn it

g _ i

s Wet Canteen, NEPA J |

: : 4 .- :

- ' ' aha 77 !
Sub:- = Explanation * %‘;";‘%‘Tﬁ .

_ " It has found that you were absent from duty w.e.f. f{‘flf»thv(AN') |
to 13" Sept.(AN) 2009, without prior permission. Neither you have given
any information about your absence.

You are héreby~ directed to submit explanation why.
disciplinary action should not be taken against you. Your reply should
reach to the undersign by 15" Sept.09

ay Raj)
 Jt. Director |

Copy to — ,
1. )PA ~ for information of Director

-

27 03
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North Eastern police Academy
Ministry of Home Affairs
- Government of India
Umsaw, 793 123, Umi

NO.NEPA/PFOR2/90/V.IY ST « ¥ Dtd, Umsaw fhe & th Oct’2009
| | ORDER | |

Under the pr0v151o§1 of Rule 11, para 6 of CCS (C13331ﬁcat10n Conduct & Appeal)
‘Rules 1965, the absence from duty is not justified for 12/9/2009 and hence, it is unauthorized
absent from duty in respect of Sh. Biswajit Bhuyan,Canteen Manager which is treated as
‘Dies Non’ two days absence i.e on 11/9/09 & 13/9/09 is regularized on compensatory

ground. B e

These day does not construe break in service, but only the day treated as “Dles-non

- is not counted as duty,
s D \ﬂ/\v
\ o

(R.R Verrna,IPS)

Director

NO.NEPA/PFC/2/90/V.II/ | Dtd, Umsaw the ='th Oct’2009

Copy to: :
A Thc individual concerned.

2 The Account Section, NEPA, Umsaw.’ | ‘\ \ C}/\(\j /q '
3 Personal File. ‘\V‘/ /,H ﬂl .

(R R Verma,IPS )
e e Director
B "y :
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GOVERNMENT OF INDIA
Ministry Of Home Affairs
NORTH EASTERN POLICE ACADEMY
UMSAW: UMIAM - 793 123,
MEGHALAYA.

‘No. NEPA/PF(C)/2/90/Court Case/ Q2 7 7. Date: _{y /12/09.

Shri K K Das,

Addl. CGSC,

CAT, Guwahati Bench,

Guwahati.

Sir, o
it is humbly submitted that a reference should be made to this Office Order
No. NEPA/Director/2009/5117-20 dt. 16/03/09(Annexure — I}, wherein, an-order was issued
that, for the benefit of trainees and employees, on Sundays, the library would be kept open
and to facilitate the employees, trainees and the library staff, the Canteen would be opened
during the same hours. But, it was found that a negligible no. of trainees have availed this
facility of Library as well as Departmental Canteen. Therefore, it was decided that the
timings of the NEPA Library and the Deptt. Canteen will be open at 0930 hrs to 1800 hrs
everyday. Also directed that the Library and Deptt. Canteen will remain open on 2"
Saturdays/Sundays and holidays vide this office order No. NEPA/ID-3/2009/199-03 dt.
8/4/2009(Annexure-l1). For this training institution, NEPA, unlike other govt. of India offices,
only 2" Saturday is a holiday. All staff of the canteen observe these rules which can be
clearly discerned from their entry in the Attendance Register.

Sh. B. Bhuyan, the petitioner knew this, and had been working on 2™
Saturdays after the issue of the orders, earlier also. As the Attendance Register bears out, in
the months of July and August on 11/07/09 and 08/08/09, he worked, which were 2nd
Saturdays respectively. : '

The order dated 16/03/09 and dt. 8/4/2009 also suggests that, while working
on holidays(Saturdays & Sunday), the employees concerned could take a day off, on any of
the week days. As such, the working requirement on 12'" September (2 Saturday) was
under the previous orders, which is also substantiated, by the Petitioner, earlier working on
2™ Saturdays in the previous two months as per the Attendance Register (Annexure —1il).

The petitioner has taken a day off in lieu of working on these days on earlier

occasions, as would bear out from the Attendance Register.

In his explanation dated 15/9/09, (Anfi&xure — V), Sh. B. Bhuyan showed that

| he took a day off on 06/09/09 (Sunday), but in the Attendance Register, he has marked

himself present. Similarly, on 30/08/09, he had stated that he had taken a day off, but he
had marked himself present.



~ -2-

Since Sh. Bhuyan, the petitioner has the Attendance Register under his
custody, he keeps manipulating things in his favour, and also altering the attendance by
putting whitener, which can be seen in the original copy of the Attendance Register, which
will be produced whenever the Hon’ble Tribunal orders so.

So much so, earlier for marking his presence in advance, a departmental
enquiry is already underway. Sh. B. Bhuyan, the petitioner, has a habit of marking his
presence and vanishing for the whole day, and consuming alcoholic drinks, for which many
times he has been caught and warned. '

Seeing the petitioner's conduct was not improving, a senior officer was
placed in-charge of the Canteen to control his drinking habit and errant behaviour, which
can be seen at Annexure V.

Therefore, most humbly it is prayed that since the petitioner, Sh. Bhuyan
wilfully absented himself on 12" September, ’09, neither having been granted a week off for
that ‘day, nor had obtained permission to avail the holiday, his absence was treated as
unauthorised absence from duty.

Hence, to warn him and observing the principle of, “No Work — No Pay”, the
day was treated as dies non. It is prayed therefore, that, the Hon’ble Tribunal may kindly
uphold this respondent’s order No. NEPA/PF(C)/2/90/Vol-11/5979-81 dt. 8™ Oct, 2009
(Annexure-Vl), in the interest of discipline and equity. \

Yours fait’hfully,
Q&Mﬁ%"*’
1 \l | 2 ]
(R.R. Verma, IP o

Director.




North Eastern Police Academy
Govt of India
Ministry of Home Affairs
P O Umsaw, Meghalaya

No.  NEPA/DIRECTOR/2009/ {73y, Dated, Umsaw, the 7, /03[ 2009.
ORDER

The Deptt. Canteen and- Library of NEPA will remain open on. every

Sunday from 1100 hrs.to 1600 hrs. for the trainees, staff and families living in the NEPA

' Campus. The staff of Deptt. Canteen and Library may avail one day weekly off mutually
one by one. This order will effect from the date of issue of this order.

 [Comenl Admimitrao oarat] \ -
o = | | <t ), -
14 DEC™ " o M
| . '\ AL 4
" Guwahati Bench ‘ ' (R R Varma, IPS)
![di%l'& WCﬁB' : Dlrector

Copy to-
1. Sh PR S Vijay Baj; Jt. Directorfor information

o 2 h.'S N Sharma, Librarian &’ 3taﬂ’ - for mformatlon. and neoessary actlon
Sh. B. Bbuyan, Canteen Manager & Staﬁ‘ — for information and necessary

action
_4'.’ Esstt. Section, NEPA
5. NeBoe. @oa |

“%\ Jé o ': |
NS A O
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v Govt. of India AR
Minictry of Home Aflaire
1 g - 1 4 DEC .'
North Eastern Police Academy .
Umsaw : /93 123 Umiam _
Meghalava Guwahati Bench
ERSIERIC
No.NEPA/JD-3/2009/ 199-03 Dud. (€[ %] .. 2009
ORDER

‘ While referring to the Order No. NEPA/ Director / 2009 / 5434-38 dtd
23/03/09, it was decided to open the NEPA Library and The Deptt. Canteen till 7.30
p.m. to facilitate the trainees. But, it was found that a negligible no. of trainees have
availed this faciiity of Library as weii as Departmentai Canteen.

Therefore, it is decided that, the above mentioned 6rder is cancelled and
directed that the NEPA Library and the Deptt. Canteen will open at 0930 hrs till
1800 hrs. everyday.

However, the Library and Deptt. Canteen will remain open on 2

N
R Vennig\\ Al

Director

Saturdays / Sundays and holidays as ordered earlier.

Copy to — :
Sh.PRS Vijay Raj, Jt. Director for information.

Sh. P K Bhattacharya, O/Supdt

Sh. S N Sharma, Librarian

Sh. B. Bhuyan, C/ Manager, NEPA Deptt. Canteen
Notice Boards



. File in Court on, Ay \f\)" | - ,}2//
1 .
Court Officer,
BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL %
GUWAHATI BENCH,GUWAHATI g
e n"‘i"ﬁl'Q{ﬁ"?ﬁ‘ﬁgﬁ‘lﬁﬁbuna‘ OANO. 251/2009 *
{ g,r:—;;‘,}q TraTTah T Shri Biswajit Bhuyan
W ....APPLICANT
Q D4 Jan 200 \i”
i_ | N \r\\ -VERSUS-
~ Guwahati BofC UNION OF INDIA & others
v TSI
b= RESPONDENTS
WRITTEN STATEMENT:
The humble answering respondents submitted their written statement as
follows:
1(a) - That 1

respondents No. 9\ in the above case. I have gone through a copy of the application
served on me and have understood the contends thereof Save and except whatever is
specifically admitted in this written statements, the contentions and statements made in the
application and authorized to file the written statement on behalf of all the respondents.

(b)  The application is filed unjust and unsustainable both facts and law.  ~

© That the application is also hit by the principles of waiver estoppels and acquiescence

and liable to be dismissed.

2) That the respondents before giving the parawise reply would like give the Brief
History of the case, which may be treated as part of the Written Statement.
BRIEF HISTORY |

This institution (NEPA), is located twenty kms away from the nearest city, Shillong,
Hence, an order No. NEPA/Director/2009/5117-20 dt. 16/3/09, for the benefit of trainees and
employees, that on Sundays, the library would be kept open from 1100 hrs to 1600 hrs,and to

facilitate the

5o

%

-
el e

QP

KMU\OAA

betry

Addp c-tasC . CAT
on- 4~ -20¢D ‘

ademy

Director

North Eastern Police Ac

Umsaw : Umiam
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employees, trainees and the library staff, the canteen too would be opened during the same
hours. But, it was found that a negligible no. of trainees had availed this facility of library as
well as Departmental Canteen. Therefore, it was decided that the timings of the NEPA library
and the Depttl. Canteen will be open at 0930 hrs to 1800 hrs every day. Also directed that the
Library and Depttl. Canteen will remain open on 2™ Saturdays/Sundays and holidays vide
this office Order No. NEPA/JD-3/2009/199-03 dt. 8/4/2009.They were authorized to avail
holiday on any week day in lieu of working on a holiday. For this training institution,
(NEPA), unlike other Govt. of India offices, only gjaturday is a holiday. All staff of the

canteen observe these rules which can be clearly discemed from their entry in the Attendance

Register.

Shri Biswajit Bhuyan, the applicant knew this and had been working on 2" Saturdays
after the issue of the orders, earlier also. As the Attendance Register bears out, in the month

of July and August on 11/07/09 and 8/8/09, he worked, which were 2" Saturdays

respectively.

The order dtd. 16/3/09 and 8/4/09 also suggests that, while working on
holidays(Saturdays & Sundays), the employees concerned could take a day off, on any of the
week days. As such, the working requirement on 12" September (2™ Saturday) was under the
previous orders, which is substantiated, by the petitioner, earlier working on 2™ Saturday in

the previous two months as per the Attendance Register. This arrangement is provided in the

rule 22.

The petitioner has taken a day off in lieu of working on these days on earlier occasions, as

would be apparent from the Attendance Register. -

Directo

North East

ern Police Acade

Umsaw : Umiam

my



PARAWISE REPLY

3) That with regard to statement made in paragraphs 4.1 and 4.2 of the OA, the

answering respondents beg to offer no comments.

4) That with regard to the statement made in paragraph 4.3 of the OA, the respondents
beg to state that the statement is not agreed to. The applicant was involved in so many
criminal acts, as it is evident that on 4/10/2001 he had assaulted (L) Bishan Lal, Syce
severely at his residence and stabbed him with a knife. A complaint was received against him
from the wife of late Bishanlal on 6/10/01, stating that the quarrel took place for not paying
the amount of milk supplied to the Depttl. Canteen, NEPA. A report was lodged in the
Umiam P.S. on 6/10/01 in this regard and the applicant was arrested by the Police on 8/10/01
at 10.30 p.m. from his quarter and kept under judicial custody from 8/10/01 to 30/10/01, as

per the report given by the Officer-in-charge, Umiam Police Station.

Copy of the report arrested by O.C.
Umiam, P.S. is hereby annexed as
Annexure-‘A’.

Accordingly, the applicant was under suspension from the date of his arrest i.e.

8/10/01 vide Order No. NEPA/PF©/2/90/3639-43 dt. 17/10/01 for three months.

Copy of the suspension order dt.
17/10/01 is annexed herewith as
Annexure ‘B’.

Another instance is that due to his misappropriation of Govt. money and non-
maintenance of Cash Book and other related documents of NEPA Depttl. Canteen from
27/8/04 to 31/1/2005 he was punished by reducing his increment by (two) stages from Rs.
4300/- to Rs. 4100/- vide order No. NEPA/PF©/2/90/Inquiry/7075-78 dt. 27/2/06.

Copy of the order dt. 27/2/06 is annexed

herewith as Annexure ‘C’.
Also an inquiry was ordered for disturbing peace and tranquility in NEPA campus by
picking up a quarrel with Sh R K Ghosh, Halwai, NEPA, wherein local police intervened for
which the applicant had admitted his guilt and compromised with the complaint dt.9/6/08.

Director

North East

em Police Academy

Umsaw : Umiam
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Compromise agreement dt. 9/6/08 is
annexed herewith as Annexure ‘D’.

Therefore, the statement raised by the Applicant is completely baseless and is far

away from the truth.

5) That with regard fo the statement made in paragraphs 4.4 and 4.5 of the OA, the

respondents beg to offer no comment.

6) That with regard to the statement made in paragraphs 4.6. to 4.12 of the OA, the

respondents reiterate the statements made in paragraph 4 above and beg to submit that the

applicant was found absent on 10/04/2009 when the Attendance Register checked by the
Director, NEPA on 10/04/2009 it was found that he had not signed on 8/4/2009 and signed
for 10/4/2009 FN and AN and signed in advance for 11/4/2009 (i:N).

An explanation was served to the applicant on 10/4/09 asking the reason that why
disciplinary action should not be taken against him for his suspicious conduct and forgery
with a direction to give reply by 17/04/2009. But, the delinquent refused to take the
explanation letter saying that he was on election duty. For which a Departmental Enquiry is
instituted vide orders No. (1) NEPA/PF©/2/90/Vol-1I/3036 dt. 23/6/2009 & (2)
NEPA/PF©/2/80/Inquiry/6745-47 dt. 3/11/2009. |

rs

On 4/5/2009, when the Director, NEPA called him to discuss some official matters, he
was found absent from 21/4/2009 and when the personal file was checked it was found that
he was absenting himself from duty without authority/permission and also observed that he is
regularly committing some acts or the other, which are prejudicial to the work atmosphere in
the Canteen as well as the Academy. Therefore, he was asked to explain against suspension,
pending disciplinary action, for sending an application his illness, without supporting
documents and absenting willfully without authority or permission, with a direction to submit

the reply by 7/5/2009.

or

Direcy,
P



On 7/5/09, the applicant submitted his explanation which was not convincing, and did
not answer the charges satisfactorily. Moreover, as per prescriptions attached, he was advised
10 days rest from 23/4/2009, whereas he was absent from duty from 3/5/2009. Therefore, the
absence period from 21/4/2009 to 1/5/2009 for 11 days is respect of the Petitioner was treated

as ‘Dies-non™.

However, pursuant upon the direction of Hon’ble CAT, Guwahati Bench, the whole
period had been examined afresh. Taking a generous view, the period of unauthorized
absence from 21/4/2009 to 1/5/2009 (Dies-non) and from 3/5/09 to 10/5/2009 (pay held up)
had been regularized by granting 11 days E/L from 21/4/09 to 1/5/09 and granted 1 (one) day
E/L/ for 3/5/2009, rest 7 days from 4/5/09 to 10/5/09 had been regularized by granting EOL
on M/C as he had no other leave to his credit upto June, 2009.

7 That with regard to the statement made in paragraph 4.13 of the OA, the respondents
beg to submit that the statement is not correct. The applicant tried to mislead the Hon’ble
CAT, as the Circular dtd. 4/5/2009 was issued for the office staff only, not for Canteen staff.
For Canteen staff there were two separate orders (1) NEPA/Director/2009/5117-20 dt.
16/3/2009 and (2) NEPA/JD-3/2009/199-03 dt. 8/4/2009, where it is mentioned that the
Library and Depttl. Canteen will remain open on 2" Saturdays/Sundays and holidays.

The applicant, knew this and had been working on 2" Saturdays after the issue of the
orders, earlier also. As the Attendance Register bears out, in the month of July and August on

11/07/09 and 8/8/09, worked, which were 2™ Saturdays respectively.

Copies of the Orders dt. 16/3/2009 and
8/4/2009 are annexed herewith as
Annexure “E & F”.
8) The order dtd. 16/3/09 and 8/4/09 also suggests that, while working on
holidays(Saturdays & Sundays), the employees concerned could take a day off, on any of the

week days. As such, the working requirement on 12" September (2™ Saturday) was under the

——————

i

cademy
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North Eastern Police A
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previous orders, which is substantiated, by the petitioner, earlier working on 2" Saturdays in

the previous two months as per the Attendance Register.

. The applicant has taken a day off in lieu of working on these days on earlier occasions, as

would bear out from the Attendance Register.

>
E
9) That with regard to the statement made in paragraph 4.16 of the OA, the respondents E‘) ,
beg to state that in his explanation dtd. 15/9/09, the applicant showed that he took a day off 5 f_Js
. S8
on 6/9/09 (Sunday), but in the Attendance Register, he has marked himself present. Similarly, ;g Qé 3
on 30/08/09, he had stated that he had taken a day off, but he had marked himself present. E D’gf
. -
=
=

Since, the applicant has the Attendance Register under his custody, he keeps
manipulating things in his favour, and also altering the attendance by putting whitener, which

can be seen in the original copy of the Attendance Register.

Therefore, most humbly it is prayed that since the petitioner, willfully absented
himself on 12the Sept, 2009, neither having been granted a weekday off for that day nor had
obtained permission to avail the holiday, his absence was treated as unauthorized absence
* from duty. Hence, under the provision of F.R 17 (1) , the day was treated as dies non vide this

office order dt. 8/10/2009. _
Copy of the Order dt. 8/10/2009
is annexed herewith as Annexure
‘G’.

10)  That with regard to the statement made in paragraph 4.17 of the OA, the respondents

beg to reiterate and reaffirm the statement made in paragraph 7 above.

11) That with regard to the statement made in. paragraph 4.18 of the OA, the respondents

beg to reiterate and reaffirm the statement made in paragraph 9 above.



Guwahati ‘

12)  Since, the applicant was absent from duty willfully, therefore, the order dt. 8/10/2009
of this Academy is not liable to be set aside. Rather, the Hon’ble Tribunal may kindly uphold

this Respondent’s order dt. 8/10/09, in the interest of discipline and equity.
>
E
- X
13)  That with regard to the paragraphs 5.1 to 5.8 of the OA, the respondents beg to submit - §§
' S 5.2.5
that in view of the facts narrated above all the grounds are not sustainable in the eye of law, f§:<3'::’
Hean
hence the present original application is liable to be dismissed with costs. _ § g
| =
£
Z

14)  That with regard to the statement made in paragraph 8 (i to iv) of the OA, the
respondents beg to submit that in view of the submissions made above the applicant is not

entitled to any relief(s) as sought in the instant OA, hence OA is liable to be dismissed with

costs.

.15) That in view of the reasons and circumstances stated above, the answering

respondents most humbly pray, that the Hon’ble Tribunal may kindly be pleased to dismissed
with costs.

the instant Original Application
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I A5 A\\)*Q\ ............... AN 30‘/"\ ..... GO aged about

§ (S ........ years at present working as D‘{ Xc JM,N E.PA‘who is one the

respondents and taking steps in this case, being duly authorized and competent to sign this

verification for all respondents, do hereby solemnly affirm and state that the statement made

in paragraph (¢v0 6,8, 10FO 15

.................................................

Are true to my knowledge and belief,
.those made in paragraph AL

.............................................

being matter of records, are

true to my information derived there from and the rest are my humble submission before this
Humble Tribunal. I have not suppressed any material fact.

\
And I sign this verification this ©

...........

1./ dayor2010at . N B 04

DEPONENT

Director
North Eastern Police Academy
Umsaw : Umiam
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Whereas a cose against. Snri Biswa jit Bhuyon, Canteen
Honager, WEPA Departmental Contéen in respect of a eriminal
offence is under investigation/inquiry for being arrested on
08/10/2001 at 10,30 P.H. by I/¢ Police Station, Umiam (Ri-bhoi
District) Heghalaya under Section 326 IPC tn Case K0.29(10) > 7
2001. ik

Kow, therefore, the undersigned in exercise of the
powers conferred by Rule 10(1) read with sub-rule (2) of Rule
10 of the Central Civi] Services (Classifications, Control end
Appeal) Rules, 1965, under suspension with efrect from og/10/
2001 i.e., the dote of his arrest,

It is further ordered that during the period thot

" this order shall remain in force the Headquarters of Shri

Biswa jit Bhuyan, Conteen Hongger, NEPA Departmentol Canteeﬁ,

_should be at NEPA, Umsawv, Umiam, Hegholaya on his release from
- Judicial custody and the said Shri Biswajit Bhuyon, Canteen

Honager, HEPA Departmental Canteen, shall not leave his Heold~
quarter without obtaining the prior permigsion of the competent

authority.
%.W\@*
( ¥ K Eazumdar )
Deputy Director (4)

¥emo NoJ WEPAJPF(CJ/2/90/ ptd., Umsaw, the Oct.o0f.

1. Shri Btswa jit Bhuyan, Canteen Manager, WEPA
" Departmental Canteen, Umsaw, Heghalaya, C/0
I/C Umiam Police Station ( #i-bhoi Distriet),
order regarding subsistance allowance admi-
ssible to him during the pertod of his sus- '
pension will be issued separately.

o, The I/C, Umiam Police Station ( Ri-bhot Distt,)
Heghalo e to handover the copy of this order
endorsed to Shri Biswajit Bhupan, Conteen Hanz—
ger, NEPA Departmental QCanteen, Hileaw, Umiom,
¥eghalaya . ' C

3, P A to Director For Director's infon. please.
4. The 4/cs Section,NEP4, Unmsaw, Heghalaya.
5, The I/C, REP4 Deptt. Canteen, Umsow, Heghaloya.

‘&*"Z@
( H/? (f!c(z imﬁi ar
Deputy Director (4)

e =

c



Government of India
Ministry of DONER
: . . ’
North Eastern Police Academy b\’]/
v

Umsaw, 793 123, Umiam. Meghalava

No. NEPA/PF©/ 2/90/Inquiry/ Dt. Umsaw, the Feb. 06.

ORDER

Shri Biswajit Bhuyan. Canteen Manager, NEPA Departmental Canteen ‘was
charge sheeted vide this office Memorandum No. NEPA/PFQ/2/90/Inquiry/5034 dt.
30/11/2005 supported by statement of Article of charges regarding misappropriation of
Gowvi. money and non-maintenance of Cash Book and other related documents of NEPA
‘Departmental Canteen from 27/8/04 to 31/1/2005.

Shri Biswajit Bhuyan, Canteen Manager, NEPA has accepted both the charges
and offered unconditional apology.

The undersigned has carefully examined the pros-and-cons of the issue.
Irregularities and negligence in discharging of duties with dishonest motive amounts to
gross misconduct deserving major penalties. However, the undersigned keeping in view
the unqualified and unconditional apology offered realizing his guilt and having regard to
his deplorable economic status and future of his children and on the strength of his

~ assurance given for better conduct, the undersigned takes a lenient view.

Under the provision of Central Civil Services (Classification, Control and Appeal)
Rules, 1965, it is ordered that the pay of Shri Biswajit Bhuyan, Canteen Manager, Depttl.
Canteen be reduced by 2(two) stages from Rs. 4300/- to Rs. 4100/-in the time scale of
_pay of Rs. 4000-100-6000/-p.m. for a period of 2(two) years. with effect from 1/3/06 to
28/2/08. It is further decided that Shri Biswajit Bhuyan, Canteen Manager, Depttl.
Canteen will not earn increments of pay during the period of reduction and that on the
expiry of this period the reduction will have the effect of postponing his future
increments of pay. Thus Shri Biswajit Bhuyan, Canteen Manager will draw his pay from .
_1/3/08 to 31/7/08 @ Rs. 4300/-p.m.(Basic pay) with DNI on 1/8/08. o
A
( T Pachuau, IPS)
Director

Mema No. NEPA/PF@/ 2/90/Inquiry/ % 76 -/Q, Dt Umsaw, g £Feb, 06.
Copy to: ‘ N

1. Shri Biswajit Bhuyan, Canteen Manager, Departmental Canteen, NEPA,
Umsaw, Umiam, Meghalaya. -

The Sr. Accounts Officer, RPAO(IB), Shillong.

Acounts Section, NEPA, Umsaw, Meghalaya.

. Aervice Book. |
V/Oﬁ'lce Order File.

t

2
¢
W

( T Pachuau, IP

Director




AGREEMENT

1, Shr Biswajit Bhuyan, S/o Sh. A C Bhuyan, Canteen Manager, Deptt.
ét Canteen of North Eastern Police Academy, Umsaw, do hereby apologise before the
[0/C Umiam Police Gtation for my guilt against the FIR. lodged against me for
Fdisturbing peace and tranquility by complainant Shri Ramesh Chandra, Hindi Officer as
gdirected by the Director, NEPA for the incident which ook place on 7/6/08 around 7.30
g p.m. within the campus. ]

It is to be noted that there was a quarrel between Mr. R K Ghosh (Halwai)
on 5/6/08 at around 730 P.M. The quarrel happened regarding jeakage of Gas in the
Canteen, due to negligency of Sh. R K. Ghosh and in this regard 1 have already informed
the authority on 28/4/08.

Due to reporting the above noted matter Shri R K Ghosh and his son Shri
R%j at Ghosh, Constable NEPA charged me. It is a fact that we argued with each other but
3" person son of my colleague who is not at all an employee of the Canteen and who
belongs to separate branch interfered in between and shouted at me without knowing
anything which is unbecoming of 2 separate govt, employees. ’

. However, 1 admit my guilt and humbly request t0 the O/C Umiam P.S. not
to register a regular case against me as 1 am giving my agreement and promised not to
repeat such activities in future.

(Biswajit Bhuyan)

Canteen Manager

Deptt. Wet Canteen, NEPA
- Umsaw, Meghalaya
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North Eastern Police Academy ~
Govt of India
Ministry of Home Affairs
P O Umsaw, Meghalaya

No. NEPA/DIRECTOR/2009/ (7.5, Dated, Umsaw, the [ [03/ 2009,

ORDER
¢ The Deptt. Canteen and- Library of NEPA will remain open on. every
& .
Sunday from 1100 hrs.to 1600 hrs. for the trainces} staff and far‘nilieS)livi‘ng in the NEPA,
: ' The staff of Deptt. Cant d Lib il d ff ﬂ
: | Campus e s.ta of Deptt. Canteen and Li rmy may avail one day weekly o} muﬂ _

b [ Qﬂﬁﬁ
(RRVarma, IPS)
Dlrector -

i. . ah. PRS Vi;ay Mj, e E‘W.ﬁ.pf@r mformaaon s
__Sh.'S N Sharma, Librarian & §taff - for information and nec&ssa:;y actton
~ Sh.B. Bhuyan, Canteen Manager & Staif —for mformauon and neoessary
©© action

4. Esstt. Section, NEPA
. 5. . N‘M éoﬁ"'/é :




< - . "[ Lf - “ﬁ ”
Govt. of India : jgﬂmww.c F
Minictry nf Hame A ffaire '
Ministry of Home Affaire \ﬁ’
North Eastern Police Academy _
Umsaw : /93 123 . Umiam
Meghalava

NO.NEPA/JD-3/2009/ 197-6= Did. 0. g/ % /....2009

ORDER

' While referring to the Order No. NEPA/ Director / 2009 / 5434-38 dtd
' 23/03/09, it was decided to open the NEPA Library and The Deptt. Canteen titl 7.30
p.m. to facilitate the trainees. But, it was found that a riegligibie‘ no. of trainees have
availed this faciiity of Library as well as Departmentai Canteen.
Therefore, it is decided that, the above mentioned order is cancelled and

d1rected that the NEPA Library and the Deptt. (,anteen will open at 0930 hrs till
1800 hrs. everyday '

However the Library and ]Deptt Canteen w1ll remam open on 2"‘1{'-

Saturdays / Sundays and hohdays as ordered earlier.

At
(R R. Verma,IPS) ‘
| Director .
Copy to — - - : o o
- Sh.PRS Vijay Raj, Jt. Director for information.
Sh. P K Bhattacharya, O/Supdt
Sh. S N Sharma, Librarian .
Sh. B. Bhuyan C/ Manager NEPA Dept‘r -Canteen
‘ Notlce Boards '

SO .w\,-*-

R



North Eastern police Academy
Ministry of Home Affairs
Government of India

Umsaw, 793 123, Umi

NONEPAPFOR200NV.IV S TA-F T * Dtd, Umsaw the & th Oct’2009
| " ORDER | .

' Under the provision of Rule 11, para 6 of CCS (Classification, Conduct & Appeal)
* Rules 1965, the absence from duty is not justified for 12/9/2009 and hence, it is unauthorized
absent from duty in respect of Sh. Biswajit Bhuyan,Canteen Manager which is treated as
‘Dies Non’ and two days absence i.c on 11/9/09 & 13/9/09 is regularized on compensatory

ground: -
These day does not construe break in service, but only the day treated as “Dies-non”
is not counted as duty. - . . ' , .
\ Y 1 _ .
3 ] /"_ ._
At

(R.R. Verma,IPS )
Director

NO.NEPA/PFOI2/90VIU o Dtd, Umsaw the th Oct’2009

Copy to :
1 The individual concerned.
2 The Account Section,,NEPA, Uméaw. o ‘
3 Personal File. A




e ~ NORTH EASTERN POLICE ACADEMY
" ' ' Government of India

: . Ministry of Home AfTairs

Umww Umiam-793 123 (Mcphuluyu)

No. B, l]()12/l/86/l qll/ g‘ﬁ O H-0s DL Umsaw thc L. 7,()<,lobcr ()9 " |
l(). : S IR . . LA
- Shri LK. l')wivcdi. . : ' ' } e
AD (law), ' ' ‘
. Officer ln ~churge of Dcpurtmunul( -anteen, NS
‘NI f’/\ v
Sub: 4Alicnd-:.lm;cllnl'.l)cpurltmcnm'l Canteen stall, ‘ : S B

attending their duly pmpcrly lhcy are found roaming outside the unmpuq during (Iuty houm

A8 l)cpmlmumli (,:mlu.n In-charge  your supervision is not up(o ﬂu, mmk
Henceforth, attendance for Dcpartmcnlal Canteen stafl will be maintained by you 3 times
duily nnd ullcmlumc repister will be in your custody, You are alno, direeted tn put up  the
stendance mglnmr uvmy Mumlny for perusal of the widemdgnel, : 4

l'm(hcr, il any. wlull in working dn Sunday. or- any other lmlulny, the (,nmp(,nmxl()ry
'lmlidny iy hw of kalnp,(ln ‘sunduy will bd fixed: by y(mmcll nnd not hy C mmcn Mmmp,«* ‘

It is noticed that staff of Departmental Cant(.cx{ specially Canteen M'muu;r are n"()l" :

I R . P T T (R Vunm ll"ﬁkf?(\('(
. R TE SR o S l)lrcctor
Munu No li ll()l2/|/8()/l ﬂll/ AT _ l)l Umnaw, (lu. 0/()Ll()l)u ()‘) g o “
o R f\;\m' o
Copy to: //_/' | ' ' ' T, s
\jmhlwn Munupu fm mlmmulmn und strict unnplmnu. (‘~ ) /l/n. '-/N‘
i _ (R.R. Vumn lI’S) ()7“<./
“.‘"v‘-,»—;‘\w.. o ' ‘ : L l))r(,c,to_r
UL N -
nin - { A(

RNy 'wg,.,v

ARLET LT

;Jr* ,‘pﬂ



Government of India
Ministry of Home Affairs
_ North Eastern Police Academy
Umsaw, 793 123, Umiam, Mcghalaya

No. NEPA/PEC/2/90/VoHI/ Q6 1 5™

)
<

DL Umsaw the | § Dece,09.

To, - o
- Shri Biswajit Bhuyan,
Canteen manager,
(Departmental Cantecn),
NEPA, Umsaw, Mcghalaya.
Sub :- Summon,

To day on 18/12/2000, you were found absent from duty without prior
permission/sanction of leave. -

_ During the meeting it was ordered that- you should take responsibility to
prepare of 300 food packets, including puri, sabji and sweet to be served in P.O.P. function
on 19/12/2009 in. the early morning, but without any responsibility you have absented
yoursclf from duty, which is gross ncgligcnccu‘mdmiﬁmmduét as per CCS. Conduct Rule.

' { E .
However, you are dirccted to come on duty immediately i.c. on 18/12/2009
(2™ half) o that the preparation of suid items could be compléled in time for serving fo the
guest in the eve of PO,

. 3 . .l("/
\ N
(RR VermaIPS ) g

piretr K-




S . Government of India
’ : ' Ministry of Home Affairs
North Eastern Police Academy
 Umsaw, 793 123, Umiam, Mcghalaya

No. 'NEI”/\/P.I"".@/Z/‘)O/VOI-I_l/ 8CS7- 99 Dt. Umsaw, the | Dece, 09.
ORDER

v During the meeting i.c. on 16/12/2009, responsibilitics were given to Shri Bmwtmt

vBhuyan Canteen Manager, (Depttl. Manager), NEPA (o prepare of 300 food packets to be

scrvcd in P.O.P. function on 19/12/2009 in the early morning, but without any responsibility

he is absent from duty on-48/12/2009, without prior punnssnon/sanul(m of the competent
authority.

Therefore, Pay and Allowances in respect of above individual is hereby held- up from
]8/]2/2009 1.e. ﬁom the date of his unauthoriscd absence from duty, until furthu order,

, | | | "K\ﬁ/ﬂ\»/\f’ﬂ
. : | ( R Verma, 1] -7,
o | | | ,),;43(,5 7
Memo No. NEPA/PFQ/2/90/Vol-11/ | B DU Umsaw, thenp Dece, 09,
“F »
Copy to:
I, 'Phe Individual concerned,

2. The Account Section, NEE l’/\ ‘Umsaw, Mc;;,halaya
3. Office Order file.

\

/\ \\‘“ ’0/

..'/

.....



Government of India
" Ministry of Home AfTairs
» | North Eastern Policc Academy
o “Umsaw, 793 123,Umiam, Meghalaya

No. NEPA/PF@/2/90/Vol-11/ 2,7 | - Dt. Umsaw theya Dec,09.
To, 3 ;

Shri Biswajit Bhuyan,
Cantecn manager,
(Dcpartmental Canteen),
NEPA, Umsaw, Meghalaya, -

“Sub :- Summon.

Your application dt. 21/12/2009 applicd for 2 days compensatory Jeave in licu
of 2 (two) Sundays i.c. on 13" and 20", Dec, 2009 has been disallowed on account of your
unauthorized nbsence from before, and also nbsenting from an imporstant.job of rcsp__(')_n,&iil;)il.ityj
on the date of P.O.P.and you are hereby directéd to join on duty immedintely withouit firil,

.

You may avail your compeénsatory leave afler joining your duty and applying for it lawfully.

(RR Verma 1PS) ~ 4 )y
‘ ~ Director M)M
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Government of India
Ministry of Home Affairs
North Eastern Police Academy
-Umsaw, 793 123, Umiam, Mq,halaya

No. NLPA/PF©/2/9O/V01 II/A o Dt. 31%, Dec, 09.
To, ' B -
hri Biswajit Bhuyan,
Depttl. Canteen Manager,
NEPA.
Sub:-  Explanation

-

On 31/12/09, at about 1100 hrs, the undersigned-called you in the
faculty room and asked to show the documents like cash book, ledger ete. of the

Departmental Canteen in presence of Dr. S. Gogoi, MO, Smti G Chanambam,

AD (Lec), SI L M Rai and other staff members. After awaiting upto 1130 hrs,
S1 D C Biswas was sent ‘o call ycu, «whe came baclk at 1135hrs and informed
that you had left the premise and were un traceable. . ' :
This act of disobedience, in- di%iplinc dereliction of duty, non
production of important documents and in- -subordination -are gross mis-
conducts. Kindly explain as to, why you should not be placcd und(.r suspension
with immediate effect, and departmental inquiry should be started, against you.

Your reply of cxplanau()n must reach the undusnynd within 3
days time from date of lCCClpl ofthls letter by you \

(R R Verma, 1PS )’5]' ,/4
Director




North Eastern Police Academy
Government of India
Ministry of THlome Affairs
“Umsaw Umiam - 793 123, M%halaya

No. NEPA/PF (C)2/90/Vol-11/ O0hW dated. 2.1.7.0..72010

To,
: Biswajit Bhuyan
Canteen Manager
Departmental Canteen
NEPA

Sub:  Explanation.

On 31/]2/200‘) you have lefl your work place at about 1130 hm Wllhmll any
permission from the u)mpcl(,nt authority.

prlam the reason, why the unauthonz&.d absence from duty should not be tr calcd as
LEAVE WITHOUT PAY.

\\. | ‘ N (

- D
| M
(R R. Verma, IPS) 0})&)/

Dircctor




Government of India
Ministry of Home Affairs
North Lastern Police Academy
Umsaw, 793 123, Umiam, Mcghalaya

No. NEPA/PFO2[90/Inquiry! Q0 3- TC Dt. Umssblw, the_0 2 Jan,10.

ORDER
Whereas an inquiry under Rule 14 of the Central Civil Services (Classification,
Control and Appcal) Rules, 1965, is being held against Shri Biswajil Bhuyan, Canteen
Manager, NEPA. ’ |
And whereas the undersigned considers that a Presenting Officer should be
appointed to present on behalf of the undersigned the casc in support of the anticles of
charge. : ' '
Now, thérefore, the undersigned in exercise of the powers conferred by sub-rule
 (5) © of Rule 14 of the said rules, hereby appoints Shri J K Dwivedi, Asstt. Dircctor

(Law) as the Presenting Officer.
, B

3((//7
(R R Verma, IPS)
Director

. No. NEPA/PFQ/2/90/ Inquiry/ Dt. Umsaw, the_p 2 Jan,10.
| Copy to:
1. ShriJK Dinedi,Asstt. Director(Law), NEPA, Umsaw, Meghalaya.

2. ,Smti G Chanambam, Asstt. Director (Lec), NEPA, Umsaw, Meghalaya,
/" Shri Biswajit Bhuyan,Canteen Manager NEPA, Umsaw, Mcghalaya.

4. Office Order File.
\ 1.

CRBTERI ~ | : ST
2 M (R R Verma, IPS) © \KQ) J ¢
v Director

PR e
\\":1‘{\// w2 - “A;’"n’
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£5 & SUBSIDIARY RULES vl(fh, N—F.R.73

232 : FUNDAMENTAL RU

‘PRESIDENT'S DECISION
I the case of Government servant, govemed by the Revised Leave Rules,
1934, who remains absent after the end of his leave the period of such over-stayal
of leave should, unless the leave is extended by the competent authority, be treated
asfollows=~ o T -
(a) 1fthe officer is in superior service—
(i) “asleaveon private affairsto the extent such leave is due, unless
Cthe oversstayal s supported by a medival ced tilicate;
(it) as leave on medical certificate to the extent such deave fu b, 0f
: the over-stayal is supported by medical certificate ; '
(i) as extraordinary leave to the extent the period of leave due on
‘private affairs and/or on medical ceriificate falls short of the
" period of over-stayal;
(b) if the officer is in inferior service-as in (a) (i) and (iii) above niitatis
. -miutandis. _ . :
RN Tlmeijv'e'rinmé'ptscrvant is notentitled tovleavegalaryduringsuch over-stayal &
- -of leave niot covered;by-an extension of leave by, the competent authority.
T ["I'ﬁéﬂ@b"véfxi;f%l‘ent'iof‘ Assam have adopted the above decision in the case of &
o the Revised Leave Rules, 1934 o s
S " NOTES" L

* their officer:subject
,v“u: : o .t ‘_.4. oo
- F.R.73. The Prisident’s decision in this rule was subsiituted vide Correction Slip No.™
© 53, and clause (n) ity was added wvide Correction Slip No. 54, '
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SYNOPSIS
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1. Absence without leavé, . ... .. ... 132 2.
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. 1. Absence wiihout leave.—For availing leave usually prior sanctien is necessary.
This is of course excéption to casual leave and medical leave. Otherwise a Government
servant mustget his leavesanctioned inthe firstinstance and then proceed. Even withregard ;
to extension of léave, ,t;fne' Government servant must apply fairly in advancebefore the expiry
of the leave originally granted. Absence without leave is also misconduct on the part of the
employee for which aition can be taken against him. N - -
eriod of unanthuo el abenee it must -

5 But :wljc.r-tl:-(:Xl'.rfajorclinn'r)-' leave is pranted fora
e held that the employee’s intentionad Absenee fas Beeniepitarised and no disciplinary
~ action can be taken against him. G. f’:x.zz?:zsxlf voAst Directen, AR 1976 AP 75 ,

Where .111('(1\.[313)’(.'0 was pranted teave IIiit'!:'\“_‘y' and when ‘llrl'”'\.t'l'v(.’;\'-Ii‘l\?~i'l’n‘\ of It-.\\'i' ‘

wore refused the g:n\pid)}vu still s!.’i}.‘f-d Ay on ,_-_n\'\m\!a bl Lealth, it seas huedd that he had 7 %
no right to remain away without necessary orders of the competent authonty The rodes of
natural justice cannot be relied upon to sustain such a right. Thus an employee cannol stay
. away from duty as of right without the sanction of the competent authority. Stafe of Punjab
_v. Krislma Murarilal § ehighal, 1966 Cr 1) Yes. o
. lthas ho"y\"evérv been held that whete an employee did not TOTR duty ahd Tabintitted
‘a letter praying extedsion of leave, he cannot be said to have abandoned his employment.”
Stateof Haryana'v. Phurla Rant, 1973(D SLR 237 (P&t). Where however Government emplayte’
aftor the leave as he 1vas not allowed to join the post to which he was entitled, it was held

. Ch. o
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: West Bcngal (1°"") i CLR 775 (C?l) A percon way cﬂmoved
e ground of unf uthonsed absence from duty withoutleave. Subsequently, -
a regulansed by gmntmg leave to.him. He contended thal as the leave has been
sequent to hxs rpmoval itmustbeheld thathe wasnctabsentunauthorised-
his removal wa, bad. The'court rejected his : argument and held that the
quient act of the Governmer nt in gr‘mtmo leave to him was only intended to regularise
period of absence for sorhe other purpose and cannot be understood to mean that his
0| leave was condomd Stateof M. P. v Hari Haia (‘apnl 1969 9! 274 (SC):

: bsencc for conhnuou:i pcnod of fn'L )eam.-——]n }m Shm. ‘nr 0 x;,,;‘. (,/ ;\"’”.‘”m”
m ; =AAIR: 966.5(:;492' th( Suprc i : - '

:
£
:

T A éom.nuons pcrmd"
in {hf‘ < C Al Ru]

v

5 or more, it m,necessarv to-follosy .he p'

new was reltcmled by the Supremc Court i in Dro mm.nnr
1971°S '1409 In cwscswhere thc Govcrnnwm serv: mabten! 5'Hi

(Forgmdancc only)

/ yal of extraorchnary lm\;\w/\ctmn c.m iw iakm.wlhmhw W !’nlm o}
aln quarters ag to how the casda In which an officiat overst ays the preceribed auantum
drdinaty lenvie, sfiould be dealt with. The nsatter has been conidered in consultation B
Department of Mersonnel and the Ministy of Finance, Department of 12 sprenditnd,
en clml(h.d that the amendments does pot take aw ay the' power of the d; up]mmy o
ity to take appropriate disciplinary action for any misconduct and mmpose one of the =
pen ltx svundch C.5.(€.C. A) Rules; 1965. Action can, n‘erefore be taken under these rules
for? thorised‘absence from duty or over-stayat of leavé even for one day, treating it as
' ct,if the facts and cnrcumstana_a of the case warrant such an action. .
ilful absence from' duty-—-ﬂs treatment —Wilful absence from’ duty, even
¢ covered by gmnt of leave does not entail loss of lien. Thc yenod of absence not.
J"ered_-by grant of leave shall have to be treated as “'dies rion” for all purposes, viz.,
ner mehl' Teavéand: pensmn .Such absence without feave where it stands singly
'nn of any authorised leave of absence will constitiite an inte reuphion of service for
u OSL' of pension and unless the pension sanciioning eulhnxn\ EXNUICISE s pmun
dériArticle 421, Civil Service Regulations [now Rule 27 of The Central Civil Services
)9!});Rtlleb] to treat thc pc:md as lvmc without ; H« vance, th( nmm' p:m service will
for ‘ItLd ERRE ' :

and not in

Unaulh()rlch .\lwcmm fmm dun Or ovei- «t.wal uf lmn——;\nmn uth hv
Thc followm;., decision ha\c been taken in consuitation w n v the Departmient of
el and the Mlmstry of Fln: ncc—— ‘

P & T's: Lotter Nn 6728770 -Dise. I Ot 10.2.4072 S .
[Cl A, G U O N TGA7-A 7438-58, Dt 129-1958, in G 1AL F e INDS RIS
G'P &T:. LeuuNo 6/2‘;/,0 Disc. 1(SPB-h. Dt 510-1972 -

~
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. 134 FUNDAMENTAL RULES & SUBSIDIARY RULES [Ch\\ . s Ch X—F

(i) Wher a temporary Government servant asks for Jeave in excess of the  &e State €
limits, prescribed under Rute 14(b) of the Revised Leave Rules, 1933 {now o
Rule 32 of the Central Ol Services {Leave) Rules, 1972) and if the

circumstances are exceptional, decision could be taken by the leave
sanctioning authority to grant further leave in excess of the limits in

! consultation with the Ministry of Finance. Such cases should be referred

; to the Directorate.

(ii) When a Temporary Government servant applics for leave beyond the
pres:ribed limit of extraordinary leave and the leave sanctioning authority
s not satisfied with the genuineness of the grounds on which furtherleave
has peen asked for, not does it consider the r,rmmds as cxccptiunal, the
leave cannot be granted. In such a case the Government ser ant should be
asked to rejoinduty withina specified date failing which he would render
himself liable for disciplinary action. Disobedience of orders torejoin duty
within the specified period would afford good and suf ficient reasons for
init ating disciplinary action under C.C.S.(C.C.A) Rules, 1965. If herejoins
duty by the stipulated date, he may be takenbackto service and the period
of absence not covered by leave bo treated as over-stayal of leave and dealt
with in accordance with the orders regarding regularisation of overstayal 3

of leave. .
If the Géternment servant does not join duty by the stipulated dateit would -
bejopen to the disciplinary authority to institute disciplinary proceed: 4
o ingis against him. If during the course of disciplinary proceedings h

__ o doimes for rejoining duty, he should be allowed o do so withou

- prejudice to the disciplinary action already initiated: against him (ufi

lesis he is placed under suspensiun) and the disciplinary action con-

claded as quickly as possible. The question of regularisation of the
onsideration till the

e A

- Auditc
follow
o

e o et S = T e

e

-

fialisation of the disciphnary proceedings.

(iii) 1f a Government servant absents himself abruptly or applics for leave
w hich ts refused in the exigencies of service and still he happens to absent.
himsel( from duty, he should be told of the consequences, viz., that the
eatire period of absence would be treated as unauthorised entailing loss
of pay for the penod 1n question under provise o Fundamental Rule 17,

d t sereby resultingin break inservice. 1f, however, hercports for duty before

cr after initiation of disciplinary proceedings, he may be taken back for

U _ cluty because he has not been place under cuspension. The disciplinary

" rction may be concluded and the pened Of absence b eated as unauthorised

: jesulting in loss in pay and allowance

' proviso to F.R. 17t1) and thus a break in service. The question whether &

fhe break should be condoned or not and treated as dies non should be h g
v proceedings and that ; Cfrr?xl

2. 1t is made clear that a Government corvant who remams absent unauthorisedly O.Wn:
o sion

v and this should not be

Lt p.'eac'r)l*«».‘d i rule 32 (2 (ayof the C.CLS (Leave)

Collié

)

for ar
leave

s for the pcnud of absence under § Shogl

considered only after condusion of the dis phin
too after the Government cervant representsan s reyard

without proper permission should be proceeded apainst immediatcd

put off till the absence exceeds the

Rules, 1972. However, the disciphinary authorty hould consider tw prounds adduced by temp

the Government servant for hisuna athurnsed absence before mtating disaiphnary proceed- medi

o ings. If the disciplinary authority is satsfied that the grounds adduced for unauthorised admi
absence arejustified, theleave of the kind apphed forand due and admissible may be granted Gené

to him. ' R T

. . . . . tion1

E.R. 74. Subject to any direction which may be piven by the Auditor- ' wili e

Goeneral of India in order to secure cfficieney and unifornuty of audit, the " for di
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rment may ma l\e rulcs prescnbm (hc p( orcdm eto be f()llmx cd
Indlc e

in: makmg, applxcanon for lea\ e and for pernfission to return
from leave;

in grantmg 10&\'0 S
mlthe paymcnt ot Iea\ e-salary ; and

in‘the mamtenana of. record of service. . . 4
‘ppendxccs 13 and 14 contain respectively the rules madc (1) by the

ewhere than m Indna.

Jtter rules have also been adopled by the State Gover nment as apphcnble

Leave accoxmts

account rcqmred b\’ F.R. 76 khall be mmntmn(d in suc h
weeal of !'ndm may preso :bc.g :

!

X eiﬁ%igggN -count.
Sorp @a tabhshmen inthe Sadza and Bahpara I‘ronhcx Tracts

rovxded.m sub mie 74 and 75 an apphcahon for lcave or
hall be made to the authonty competent to grant such.’

un fundnmonm! riles, fmm Nn 2.

authonty competent to grant the lem eis the Govcmmcn!

ns or the head of the Dcpartment who after recording his
1l rivard the apphcahon to the Comiptroller for submis-
1t h( report requmed under sub rule 62 ' -

‘it wx!I be forwarded to the Dxreclor
TheD_uectorGeneral willcountersign the applica-

iy, competent to grant the leave.

aliof India’; and (2) by the Premcient pres cnbmg the procedure to bc '

mg‘ m connecnon with the affsurs ofthe State- . .. . ...

h the xmmedntely superior, if any, App]smhmw forlo.\\'v :

shall be forwarded through the ordinary channel-to the -

ervice admits of the grant of the leave : otherwisé he IR
mgnmg it. In‘either case he wxl! fox wmd the! applncalum{ T

T‘“‘ - ""‘";




